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Bl & gTed BT oIl IR g1 fafta fd S|

19. & A ok PR —(1) Uiie< gRT g I
IR R @ gl W R J @ wrReh S R
ERT fafed &1 SR |

(2) 7= fad &R TR T wfedal &1 ganT ek
VA Hoddl BT gred BT ol IR g1 fafea fodr o |

20. 3 ARHRI—(1) fazafdened s = frwIRAT @
FgfaT B AT T I (IR & o raeass & |

(2) o fgmiRal @ Fgfaa @ i iR wfddai &R
g U BRT S aRfFHl gy fafed faar o |

21. fovafdemem & uRteN—fdvafderea & f=feRad
TSI BT, C’:T%ﬁ?[:—

(i) ga=r 9rs;
(i) faem uRyg;
(iii) dor; iR
(iv) U o Ui g aRfmi g1 faeafdemera
& USRI BT 9T fhar S |

22. U9 S —(1) favafdenre @ vew 9 # fA=ferRad
g1, 3rerfa—

P) TIRTA;

) URiTSE;

(1) vraSTd e gRT MR Ui Jfed R
T fawgma Rrenfag g

(@) fawafdene™ & qE’ 9 Y&y AT GAT Urenira]
BT TRRYAA gIRT AR Uh a9,

(€) TIRUHT gRT AMMASRA U faw faevs:

—~

g
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(@) omyad, wWEIfdencd fRrem ar SHeT A,
ST SY |fed & @7 gfdd @1 T 8 8k
(B) YIS gRT AMAMSRIA QT eI |
(2) vdyr 918, favafdenea &1 ga™ dRiuTdd Serr 8 |
favafdened @ IFd SITH IR WIaR |uRT ydy d9rs # fAfd

BT | S9! frferRaa wifdaar =, ererfa—

(@) T W Wl &1 AT eRd g S 39 ofaH
Il dedE R T uRfAgHI, enfeAwl, fafrzsr
UG HAT AR fIeafdenerd & HRER R g0
DT,

@) fovafoerem @ o= uieRAl gRT feu W
faffeerdl @1 99 Sem H gERIEOr )AL, Sd 9§59
g w1 defm W T uRfeEl,  enfeHs,
faferast a1 femt & o ey T &

() faeafdenery & Toic &R aiffe RUIC &1 AR
DX,

(@) fIvafderne ERT SFERYT & SIM drell  wifad
BRI BT

(€) favafoemey @& wWios IRTATH & IR § NS
e @1 ReRY weer afe =Y Rofa Soa= 81l
g Od W T & davie W feafdened a1 s
FIAGI F9F 7 7l IR

(@) U= oy W S uRfAgHi grr fafgd @1 o |

(3) Ue=I 9 B fhdl Folex ¥ H HH A HH I 95D

BT |

(4) T 9IS B JSBT BT TUNT g A BRI |

23. faen aRwg—(1) fdem aRug # WRfie= &Rk ga= s
T B e aRfest g fafga 6y o |

(2) IRirs—e faen uRvg &1 3reuet 8N |

(3) faem uRwg favafderne @7 wa™ e e grY
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T ISl & Iueel & el Yed gy, fdwafdenery &1 erfors
Hfoal #§ gy W 3R S R ARIRYT SR BT YANT
ST |
(4) faem oReg & doaf @& fou Togfd &I Rl <
R gRT fafed 1 SR |
24, Y URPRI—(Iadened & = WERal &l
o IR |
25. UGN @ dowar @ fou fREar—orE afe
faeafdenera @ fo=sl it wERal &1 9 8q & forg frfga
BN, Al 98 —
(@) fagpd &I g iR \e™ =IATed T VAT °IfYd &
(@) org=ifaa fearferm 2;
(M AfIFH SrmaT | Srdferd fHl TR & fory
RISy SERMT T ;
(&) UTgde BIfRNT Helld Helferd o <&l & a1 SOy @y
T RET ;AT
®) f&d wen &1 dareT a=a # B Y s § wEl
R AT IFRIA omeReT H fofw I8+ A1 IAD! dema
< @ forg gfdsa foar T g
26. RfdTat & fzafdemey o f5ft mide o Friarfal
F1 faf= 1 eF—fvafdere @ fa=f @ wlReN &1 31
BRI T BRATE] IAqD To+ # A7 fdl RFT & a1 Ffe & ROy
¥ Irfaffmra =& 8 |
27. amurd RfdTdl &1 w1 S~ ¥ew @ 99,
RO A7 9 gel O & &Rl a1 o 2R | s fgaa
a7 AHAfese fhar T of 39| gRadd 8 @& &Rl fqvafdenea
S UTIHTRAT B FeAaT H 8 blg 4 Ridwar gurawa g oA
afed a1 W e grRT W SR e O wew @t fgaa
a7 AHfAfese fdar o
R Bl ourd R & R R fdeafdeney &
UeR & Aaw & WU 4 Fgad a1 qEffde afe i 95w
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@1, e WH R 9 fFged a1 afafde f&ar @ 8 dda
AT Ay B forg W WA BT e -

28. dRfd—fowafdeme @& widerr a1 f¥@eR U9
fde—fade=i afed sar wfRfoar afed &R dba S Ul
afafrnl gRT wwrfed fRy o 9 fafefdse af & forg
Aqaegd B | VA IfRfdal &1 TeT iR SHd ddw U B W
aRfeEl g1 fafed fha i |

20. URfFRM—(1) 39 I TH & Susel & sreuel= <&d
gy, favafdenea & uRfvdl # feafoRaa ot ar f=sl «f Jmalt
& forg Sudy fhar &1 Fa M, friq—

(@) faeafaeners & WRERASY &1 7o+, wfedar ik &=

S FHI—9Ag IR TTfed fhd oI

(@wRTs<T @ fgfa & fFdes iR wd iR S|a@!
NIESHIRCIRGTRp

(M) BA—fga R =7 fac iR danfEery & Fygfed
@ Afd &R g dom I iR SHd! wfddai siR
D;

(@) g8 Afd R iR a8 Fremaf s forg uake 3iR
ARG & Fgfda & IR iR S9a! wfdadr
sﬁqw;

() gz Ifa orgd dom & dAermedd @ Ay o
SIRATY 3R Sqa! wfear iR §o;

(@) 3 STEHIRAT 3R seaTudl H Fgfad @ AfT aik
e dorm ¥ SR IF! wfdaal iR e,

(@) fazafdenea & ®HHaRAT @ A1 & e IR I
aﬁ'\IWW

(S7) AMBIRT, MeAUDI, HHATRAT AR BHET & 7eg fdarai
@ Al | ArgRed & forg ufd;

(31) ATIE SUTferdl &7 Ue foar S

(3) BEI B AT B b G F BE o 3R Iw
PGl 3R JIAGRIAT Y&TH B & dee H U,
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(€) Wl & ReV & fafes dfgd, gaer @& A 4

e Iuee;

) BT A THIRT B ST drell B | &g Sudy;

) fafr= ureueAl # Il @ S ¥ Hetd Sudey;

) faeafdener & 1 WiSaTRAT BT Jor;

(W)@IET;ﬁﬁGﬁ?ﬁc_rﬁHm;

(@) T faurT &1 gori iR faeme ARt &1 || A

ORI,

(c

o«

(21) S IR YRIBR AR BT,

(3) usl & o iR Ucl & FEfE & forg ufsha,

&)

() fafa=1 urey fqa=on # U™l & 9 &1 gRadd; iR

(U) I 3T Al SS9 SIfSfw & Suddi @ orf
Rl g1 fafed frd o= € ar fafed fvd o

(2) favafaemery @& gRfIH Uy §19 gRT §9” OIRIAT @R
TR TRBR B IHD AGT @ foly TR fhd SR |

(3) YT WRBR feafdener™ g1 wd & T uRfEi
R R ol iR v SumRwl, afe g 8 9fka, ST 98
NMATTH L, SHAD UM &I ARG F & 99 & Wia—HIaR
IABT ATAGT BT |

(4) foreafdermer IS WRHR RT JATAIad aRFZHl W
U WAl ¥ Agfad & IR AT 98 SU-uURT (3) @ i
g WRAR gRT fhd T fhl W a7 F9Rd IUTARON &l gHTd!
B BT §BPH ol © Al 98 IFD oIy BRUT T FHAT 3R T
PRUT W IR B & g9 g ReR fawafderey gry &
TR GETal BT VDR AT RABR B qDh ] |

(5) I WHR B R AH ®U A JeARrdlad
gRfTAT B s H geRia Hl iR daarq aRfaH o9
THTRH & dREG | Uged a8 |

(&
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30. afe=a—(1) 39 afAf e a1 dedf™ 9 I uRfaEt
@ JUedl & SR ed gy el # FfaRead weRa A
fe=gl W1 Aell & g § Su§y fhar S Fep T, sfeiq—

(®)

favafdemes & o= &1 Udw R 39 ®U H SHADBT
BIGIGEE

@) fowafdemerm @ SufeRl, fSwmi IR yAO= &

()

fore T fod oM arel uregeH:

SuTleRy, few™, wHomE iR g fdem e
UM & Al S9d foly gAdH Edg 3R
Id YSH fBd O IR AfuTd fhy S & ey
# oy 9 a1t SUT;

PEHER LD EIC I IS

wie MR, Wil AR JFAHSI B yaEe AR
Fgfda o AT R wdal &1 afferd wd U
QRT3 BT HATer;

fowafdemea @ uGgeHl, WRiefsl, SuleRl &R
el & forg ywiRa & SI= atell Wi;
faeafaene & oEl & A< @) 919,

BHEl & (9% SRINMG HRAS & Fag H Iuay ;
W R 3 M &1 gord, WRaT SR & S
foeafdeney & e Shad R &= @ forg
JMILAR THT T;

= foeafdenerdl iR SwadR e vl &
WEHR AR FEINT B Af; iR

AT 3T Al W 39 Sfffe® I1 dedfi| 99
arufard & |

(2) faeafaeme @ anfS=1 Rem uRvyg gRT d9R” SRR

T UaT die §RT AR B T & Ueend, o9 WRBR DI

IqD ARG B oY UK fHaT STRATT |
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(3) SU—URT (2) & SN URIA AMST W I DR,
ST UIftd @ ARG F & A B Hiak—{IaR faaR st &R
ar I AT BT AT T4 IURET & ol Ferma <70 |

(4) foem uRwg a1 O I WRBR & Fedl HI FiAferd
FRA gU ATl Bl SUIRT B AT 58 AR g &Y
T gt Wt gemdl @ wfeferd T axa @ @Ror < iR W
IR 9@ Ul W T WRaR fJem uRyg & fouf[l R faar
HOfl R fvafdenee @ fS =l & W SurRwl Afea a1
ST a7 SrgHIfad T |

31. Rfgu—Reafdere & wigeR), yay 9 & gd
IFHIGT & ST Ted U AU W B AR IAD §RT I
IR & PRAR & FdTed @ forg, 39 SffSfaw &R deef=
T W A, oRfrEt iR enfSa=al & wwa fafa| @+
GEN

32. 9T —(1) favafdemey # uder Fdem AFAar & MR
R fHY SR |

(2) favafaenea & wawr & fog IFgar a1 a1 e uRleT §
T 3fdl A1 TS IR WE—Uegddl AR UgAaR fEarwmami #
SR & MR TR AT I WR W I7 Al FAAE UIsIEGH
Haerd &) dTel fdvafdemedl & W™ gRT A1 I B e
U=l gRT Aarferd fhl Uder o_ienm # SiffuTd il a1 IS @
IR TR IJAGETRT DI ST ADI:

R AEAIIS AR THiD! UIGIHH H Y Hael T
TRIET & AIH | BN |

(3) i ST, STfaa SNl IR = fUse
TdY & oI SRV, I5T WRABR @ AT & AR &R |

33. B AT —(1) favafdemery S9a—a9d R U B
IRAAT IR BT 3R S s9 WA @ forg wfsa dfafa @
JgAET & forg Ao |
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(2) wfafq fawafdemed gRT OR @ T © AREAT W)
R &l ol afe IqdH I8 99 8 omar © 6 uarfaa
T
(@) fr=faRaa & forg, srerfaq—
(i) faeafderem & amadi =@ @1 gfd & forg 4
Jer & forg; &k
(i) faeafdemera & iR fde & fog smifea s=ar
@ for;
W%Sﬁ?
(@) Srgfoaygad wu A e & ¥,
dl g8 B AT BT IFFATGT B AD A |
(3) SU-ERT (2) & A TR gRT AFANTT BIF G
T ad & folw uged el &R fawafderad Ui wi e &
AR B 9IRT DR BT §haR BN |
(4) feafqemera =N v 9 =1, g forv a8 Su—erT
3) @ T EHeR ®, fHdl W M ¥ P B WRT &l
BT |
34. WEG—Idh AP 9 & U™ W IR TAd
FHolUsX Y B 30 R AP A & IF® gwdr fIeafdemraa =
gRT HaTferd Idd UIedeHd & folg GRIeTall &1 el daR 3R
THTRIT BT AR IH AL BT hsls I U X |
WETHROL— "R B Al ¥ IAd U UH, S
RIET B BT 9T B, b U™ D 99, QT 3R ag & aR |
RRT  arell ARV AWMU & IR RTad uriifies uiensl a1
&R A1 |fFfera srm:
R B AT gBR b B W SR ¥ I [eafderaa
S ST BT Ul BT W gAY @1 B Al 98 JAraud Ud
RIS, IHH THTRIA SFTHAT BT AR 9 IR S HRUT AiAferd
BRI U ST WRBR B TR ST | AR I§ W U e
SR B ST 98 Al B guTed & foy Sfid e |
35. URUAT &1 TNon—(1) favafdene™d = gRT Hanfera
UG TR & GRUAEN @ "o 99 faftne urgueH a1 o
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@ Sifm I F TN T @& MTaR—TR &1 &1 TN B
3R fa=ft Y <o & i AR ¥ Surer 9 ey Yarehw fiF &
MR- AT s

W Al A yBR & R A BRor ¥ AT fARafdene™
SWa Udet fad &1 Prema & Wiar—ieR bl 1 wen &
R @) A WU F Ao FRe H e § a1 fwafdene e
RuIc, I fadam & HROT Al B U I IRBR BT TR
BT | AT TRHBR 39 W W e SR el S a8 Sferd awen |

(2) B A TR AT fhelt wem & R BadT 3 BRI F
A= T SeRR SIRAT % fdeafdenera =1 arT 34 1, FenRefa,
RT 35 H TA—Fd T ST BT UTe 7a! fohar 2|

36. WEd FIRE—fawafdeneay &1 daid TRE IS
dfee a9 § IUTRRN, SiM U &= a1 ol ¥ o= oA
& fog uRfAl g1 Fenfafzd A 9 Ao far SR |

37. favafdemem &1 y@H.—favafderey, I fAaiRor
IR g uRvg RIFuU) & AF®l & ey Aum |
TR AT BT IR I WRBR 3R W 3 fafaes
el @1, S favafdere™ gRT 9d” T UguSHl 9 Wdg €
@I AU gRT favafdenead @1 i I & IR g |
faeafdemem MU u & AF®GI & o wU FHI—9HI W Y
YR Pl Fddd BRARNT |

38. favafemem grr faffgma et & e, fafaa,
AM®] ST & 9T fhar SM—39 sfefaw # efdfdse o
qd & B9 R, feafderen fafam ot @ awa fafa,
AT SRS BT IFUTAT B D oIy 3Mag 8N AR U e
B Ul 91 Gl ok AsRIAT Iucle dRARAT fSEal Sd
gRT I Bl BT (ded AR I9d baedl BT Uleld R & oy
UL BT I |

30. 9 Rud—(1) fwafderen @ @iffe Rurd udy
€ gRI IR @ SR fH My 9l @ -4y
faeafdeney gRT o Igaw @ Yfd & fu SO T HeH
AT BT 3R S|a! Ul UriIeid e &1 UG &l SR |
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2) ST—eRT (1) @ EF TR & TN affes RaE o
Ui IR WRBR DI Al UK DI SR |

40. 9% oY IR ARE—(1) feafdemey & Joux
dfed aiffe od udy 918 & el @ orfF aR fHy SR
IR aifffs o favafdeney gRT 9 WG & fou fgad
AoleTdhl §RT U® 99 H A 4§ HH Udh IR Fuiferd fod
SR |

(2) Fwen Rurd afed affe od & th ufa uey 9re
DI G DI SIRAM |

(3) Uy dre @& AUeTvl Afkd a1 oY &R HuRlem Rare
DI b Ui URISI (MRl &l Ugd &I SR |

@) Su—arT (1) & oefd IR fHy T affe o @ik
Jood @ U T WRER B Al WRdd @ SR |
faeafdened & @Rl 3R Hudlen RUE | I T8 ARAR
D I, I PIS B, Y&y e & FHeT G SIRAT | Uee 918 09
fercer ST BT 1 a8 S wHe SR SguTe & R | Xy
WHR B R B SRAA |

M. T WHR 6 Awafdemey &1 FRg0 $== o
SRR —(1) SreaTos, WRiel R Srjau™ AT fawdfdenad | Hafa
fosft ft o= fawy 9 Sefdd wR SIfWfARgd &1 @ W @
forv v Wwer R Afq ¥, o Aftd @ IR, ™ @fed @
afaal 9, e a8 Sfaa w1, fAeror exarnf |

(2) I WHR IR BRAE & oy W e &
oo & Heg | ool RymiRen @ fOwafderem & dqfad
| favafdene™ U8 guR SUR SUARET 3R RAwTRe &1
3rguTer GARTT = & IR H YA BT |

3) ufe fovafdemem SU—oRT (2) @ wH & T@
RAwTRel &1 SrguTe™ Jfaagad FHT & WIaR—HIR & H fdwel
RET 2 1 99 WBR (9 Qe § Fail S 98 U SfuTa &
fore Sfea wwer |

42. Y IRGR D AT BT A& A DI wfqadi— (1)

TR AR [Jealdeney 9 I96 SRIGV, G, U],
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JEYA & WX, W AR SH A1 U fhgi W) 3= Al b
ddg § S a8 favafdenerd @ qear @ oNed @ foru smavawd
IS, T UHU A &R U 9y & fior o et g fafka
fhar S gEeT @) 3 B FH |

(2) fovafdemem =0 WRHR ERT SU-aRT (1) & 8rfi+
Jor suferd a fafed v & fiar fistam & o smeg g |

43. UAE e gRT fwafdemem &1 fAEea—(1)
g e T WeR IR fdvafderes & dHamkal iR
Bl o Az AT 9 9 9T & HH W BA TS a¥ &7 (B
®Y A AIfed <o favafdenes &1 fdged &= da:

<] favafdeneaa &1 faged 59 WBR & AR 3R
fafia urgued arer BEl @ IiftW 9 gRT S1UAT UredeH ot
P S iR I° SuIfdn, fewm a1, JarRefd, PR UsM
fod ST & uvarq & uWrdl 8T |

(2) fovafdemem @ fdged w fowafdemem @1 9w«
iRt SR <1l yrioTe e # fAftd & oRi |

44. gy gRRerfadl # v WReR @1 Ry afdaai—
(1) ot 50 WRHR ®I I8 U 8 & fovafderay 7 54
w1 dedie T\ T fAgEl, aRfsl ar o=l &
frgl f Sueell &1 Sooiod fhar € a1 g9 g & oefiq
e gRT 9N 6 1 fagl 1 e &1 sifeaor fear g ar
SID gRT I AR & 7 T o W aRaa=i &1 are=
HRAT §8 IR AT & A1 [eafdened 4 iy gude a1 Guema
oI R Iq= &1 T g @1 98 fawafdene &1 dareis 9 &
IR BRI TRIT B B VT B 8¢ 59 IR H AlNCH SRS
N o S URATIT BT 1M<e Fdf Fal fdhar <1 a2y |

2) afe Su—oRT (1) & F IN fy T Aifew w
faeafdenera &1 S U 89 R TN WRGR BT I8 FAE &
ST ® f 39 ifdfam o1 aeeie a9 1 i, aRfeesl, o
Al & fh=l Y Sudell & Sooiod &1 IT 39 JAA=E &
I D gRT Ny T e @& Sfa@H &1, a1 IS
ERT &4 T URe=Hl &1 Uled 98 xR+ &1 A1 A<l guae a1
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FURITET BT YTAGEAT A 2 A 98 VAl S $T JATQ Bl
S 9 3MIeH A |
(B3) I WHR SU-GRT (2) & 3pfd fodl ofa @
TS @ forg fo=sl +ft siffmedl & Sffg &=+ @R 89 W Ruid
R B oy el g Ay a1 ASeTRAT &1 Fgfad aaf |
(4) Su—oRT (3) & W Fgad <= SMEGRT AT
AfeIRAT @1 98 wfdqar s o fafaer ufear wfzan 1908
(1908 &1 dH=g AR | 5) @ e\ Rufda =maew #
ferferRaa fawal & dda # arg &1 R e=a 99 fAfed g
g, Jnfq—
(@) foell aafdd @1 99 BT IR BIR &_ET 3R
UY R FHD] URIEAT DR,
(@) DI VAT SXAMAS] AT By 3T AT S e H
qyoi &, & UHSIHR 3R SS9 Uy fHy S @
JUETT HAT; IR
(1) foxfl ImTer AT FRITAT A Al STV B 3TUeT
PN |
(5) 39 S H & orfiM g &R X§ SIid SIfdRT AT
NMBIRAT B gve Ufpar wfdr, 1973 (1974 &1 == IrfAfaH
. 2) DI URT 195 3R AT 26 & yAoHl @ forg Rufaa
IR FHST STRATT |
(6) SU—URT (3) & &N Mg ABHR AT AHIRAT A
ST RO o 89 W, I T IRBR BT T8 FHEE & STl
T & fuafderem 7 39 e a1 dedq @ W ),
gRfer a7 nféa=al & fh=sl W Suedel &1 Seored fHar & =
9 IfAfm & e\ O fasgl Wt faeen &1 erfteHor foar
AT D NI ST T gRTEHAl BT Ul BRAT 9 PR QAT 7§ AT
freafdemers # o Gudy ik gy & Rofa So= &
T 2 e feafdares @ Jafe <R & @aw 8 1 98
fqeafdener & URIATT & e Bl IR T wermds Fgad
AN IR e fowafderey & UReRN iR R S
UITI® & MM MR Qe & eregefis 8 |
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(7) SU—URT (6) & i Mg u=mdd b 9 S7AIH
I BRI QIR fAwafdene™d & SRSl HT YA ST oI
de & g dreaed & BEl & Afdd 99 3T ureged got
T IR o 3R IT SUeR, fe@m a1, JumRerfd, REPR U =
IR I SR |

(8) fafha ugew @ BEl @ 3ifaw & @ Tl
fe@s a1, JRef, REPR UeM I S & Uganq Uemad
39 JUTd BT Uh RUIE Ioh TRBR DT BT |

(9) SU-URT (8) @& 2EF RUE &1 UIfd W I TWHR
RISTIA H ST g1 fAwdfdened &1 fagfed & &1 e
SR S SR U SRR & Udhed & dRiE 9 fawafdeer
faafed &1 SR &R fawafdenery @ Fawa oRadl iR I
T ARG W UG e # a8 SR

45. o\ M A AfF—(1) T RBR, 39 AfRfE &
RS B HRIad & & ol Ioas § S1feRga gR1 fm
AT FH I |

(2) 9 AR & fH TR W A W, S s
JHR g9 M & U JAere oY, g fauE-Aved @
| & 9He, 4 98 93 | B, diag o W YA bl Plaare
@ forg, S T 93 # A1 & SRR 931 # GHIfa 81 Fa,
G SRAT IR IfE, I9 99 @, [9H 9 39 UeR T T & Al
S TSl §F & FANT & g4 I fAu+—vsd &1 964 Ud
frst O |l o Pis f SUTAROT BRAT © AT I8 Hhod DRl &
fr W o fom T R 9m aifRY O dawerq W e
$HId VA IURT w4 H YAIEGT B8R I1, JAIRfT, @1 Dl
UYTg T8 BRI, I, VAT Bl ) SURYT AT SIfdIdhRy S
I gd # @ Y AT ard @1 fafer=ar ) e ufdad gva
TEI STl |

46. BfoA & RO @1 Afda—(1) I 39 aIffrm
@ SUEe B fGarfad w7 # P HfeAE SO B A T

TRGR, ASTIF H BT S §RT TH ST B B Sl 3
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AMAFH & IuGEl | RFTT 9 B R N I VAT HfSAR &
fARTERYT B & v mawrds a1 a9 udia &

W] §9 URT & SN Dl Al ARy $H IR B
UR™ @ IRE 9 &1 94 & HTAES o GHd & 99arq T8l
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LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-II)
NOTIFICATION
Jaipur, April 3, 2010

No. F. 2 (9) Vidhi/2/2010.—In pursuance of Clause (3) of
Article 348 of the Constitution of India, the Governor is pleased
to authorize the publication in the Raasthan Gazette of the
following trandation in the English language of the Shridhar
Vishwavidhyalaya, Bigodna (Jhunjhunu) Adhiniyam, 2010 (2010
Ka Adhiniyam Sankhyank 4) :-

(Authorised English Translation)
THE SHRIDHAR UNIVERSITY, BIGODNA (JHUNJHUNU)
ACT, 2010
(Act No. 4 of 2010)
(Received the assent of the Governor on the 3@ day of April, 2010)

An
Act

to provide for establishment and incorporation of the Shridhar
University, Bigodna (Jhunjhunu) in the Sate of Rajasthan and
matters connected therewith and incidental thereto.

Whereas, with a view to keep pace with the rapid
development in all spheres of knowledge in the world and the
country, it is essential to create world level modern research and
study facilities in the State to provide state of the art educationa
facilities to the youth at their door steps so that they can make out
of them human resources compatible to liberalized economic and
socia order of the world,;

And wheress, rapid advancement in knowledge and changing
requirements of human resources makes it essentia that a resourceful
and quick and responsive system of educationa research and
development be created which can work with entrepreneurid zed
under an essentid regulatory set up and such a system can be created
by dlowing the private ingtitutions engaged in higher education
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having sufficient resources and experience to establish universities
and by incorporating such universities with such regulatory provisons
as ensure efficient working of such ingtitutions;

And whereas, the Sarvhit Trust, Meerut, a Charitable Trust
registered under the Indian Trusts Act, 1882 (Central Act No. 2 of
1882) at Registration No. 12 of Book No. 4, Volume No. 337,
Page No. 33-96 dated 4.01.2008 in the office of the Sub-Registrar-
I, Meerut;

And whereas, the said Sarvhit Trust, Meerut has set up
educational infrastructures, both physical and academic, as specified
in Schedule I, a Village Bigodna, Tehsil Chirawa, District
Jhunjhunu in the State of Ragjasthan and has agreed to invest the said
infrastructure in a University for research and studies in the
disciplines specified in Schedule Il and has adso deposited an
amount of rupees two crores to be utilized in establishment of an
endowment fund in accordance with the provisions of this Act;

And whereas, the sufficiency of the above infrastructure
has been got enquired into by a committee, appointed in this behal f
by the State Government consisting of the Vice-chancellor,
Maharishi Dayanand Saraswati University, Ajmer, Commissioner,
College Education, Rajasthan, Jaipur, Director, R.A. Poddar
Institute of Management, University of Ragasthan, Jaipur,
Principal, Engineering College, Jhalawar and Zonal Director,
Agriculture Research Station, Durgapura, Jaipur;

And wheress, if the aforesaid infrastructure is utilized in
incorporation as a University and the said Sarvhit Trust, Meerut is
allowed to run the University, it would contribute in the academic
development of the people of the State;

Now, therefore, be it enacted by the Rgasthan State
Legidature in the Sixty-first Year of the Republic of India, as
follows:-

1. Short title, extent and commencement.—(1) This Act
may be called the Shridhar University, Bigodna (Jhunjhunu) Act,
2010.

(2) It extends to the whole of the State of Rajasthan.



3 (34)

ST ITST—9=, 37Ul 3, 2010 T 4 (P)

(3) It shall be deemed to have come into force on and from
13" October, 2009.

2. Definitions.—In this Act, unless the context otherwise

requires,-

(2)

(b)

(c)

(d)

(e)

®

(2

(h)

@

"AICTE" means All India Council of Technicd
Education established under All India Council of
Technical Education Act, 1987 (Central Act No. 52 of
1987);

"CSIR" means the Council of Scientific and Industrial
Research, New Delhi- a funding agency of the
Central Government;

"DEC" means the Distance Education Council
established under section 28 of Indira Gandhi
National Open University Act, 1985 (Central Act No.
50 of 1985);

"Distance education” means education imparted by
combination of any two or more means of
communication, viz. broadcasting, telecasting,
correspondence  COUrses, seminars, contact
programmes and any other such methodol ogy;

"DST" means the Department of Science and
Technology of the Central Government;

"employee" means a person gppointed by the University
to work in the University and includes teachers, officers
and other employees of the University;

"fee" means collection made by the University from
the students by whatever name it may be called,
which is not refundable;

"Government” means the State Government of
Rajasthan;

"higher education" means study of a curriculum or
course for the pursuit of knowledge beyond 10+2 levd;
"hostel” means a place of residence for the students of
the University, or its colleges, institutions or centers,
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(k)

)

(m)

(n)

(o)

(p)

(@

(1)

(s)
)
(w)

maintained or recognized to be as such by the
University;

"ICAR" means the Indian Council of Agriculture
Research, a society registered under the Societies
Registration Act, 1860 (Central Act No. 21 of 1860);
"MCI" means Medical Council of India constituted
under section 3 of the Indian Medical Council Act,
1956 (Central Act No. 102 of 1956);

"NAAC" means the Nationa Assessment and
Accreditation Council, Bangalore, an autonomous
institution of the UGC;

"NCTE" means the National Council of Teacher
Education constituted under section 3 of the National
Council of Teacher Education Act, 1993 (Central Act
No. 73 of 1993);

“off campus centre” means a centre of the University
established by it outside the main campus operated and
maintained as its constituent unit, having the
University’s complement of facilities, faculty and staff;
"PCI" means Pharmacy Council of India constituted
under section 3 of the Pharmacy Act, 1948 (Centrd
Act No. 8 of 1948);

"prescribed” means prescribed by Statutes made
under this Act;

"regulating body" means a body established or
congtituted by or under any law for the time being in
force laying down norms and conditions for ensuring
academic standards of higher education, such as UGC,
AICTE, NCTE, MCI, PCI, NAAC, ICAR, DEC, CSIR
etc. and includes the State Government;

"rules” mean the rules made under this Act;
“Schedule” means the Schedule to this Act;
“Sponsoring Body” means the Sarvhit Trust, Meerut,
a Charitable Trust registered under the Indian Trusts
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v)

(W)

(x)

()

(2)

(z8)

Act, 1882 (Central Act No. 2 of 1882) at Registration
No. 12 of Book No. 4, Volume No. 337, Page No. 33-
96 dated 4.01.2008 in the office of the Sub-Registrar-
I, Meerut;

"Statutes’, "Ordinances’ and "Regulations’ mean
respectively, the Statutes, Ordinances and Regulations
of the University made under this Act;

"student of the University” means a person enrolled in
the University for taking a course of study for a
degree, diploma or other academic distinction duly
ingtituted by the University, including a research
degree;

"study centre® means a centre established and
maintained or recognized by the University for the
purpose of advising, counselling or for rendering any
other assistance required by the students in the
context of distance education,

"teacher" means a Professor, Associate Professor,
Assistant Professor or any other person required to
impart education or to guide research or to render
guidance in any other form to the students for
pursuing a course of study of the University;

"UGC" means the University Grants Commission,
established under section 4 of the University Grants
Commission Act, 1956 (Central Act No. 3 of 1956);
and

"University" means the Shridhar University, Bigodna
(Jhunjhunu).

3. Incorporation.—(1) The first Chairperson and the first
President of the University and the first members of the Board of
Management and the Academic Council and all persons who
may hereafter become such officers or members, so long as they
continue to hold such office or membership, are hereby
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congtituted a body corporate by the name of the Shridhar
University, Bigodna (Jhunjhunu).

(2) The movable and immovable property specified in the
Schedule | shall be vested in the University and the Sponsoring
Body shall, immediately after the commencement of this Act, take
steps for such vesting.

(3) The University shall have perpetua succession and a
common seal and shall sue and be sued by the said name.

(4) The University shall situate and have its headquarter at
Village Bigodna, Tehsil Chirawa, District Jhunjhunu (Rgasthan).

4. The objects of the University.—The objects of the
University shall be to undertake research and studies in the
disciplines specified in Schedule Il and such other disciplines as
the University may with the prior approval of the State
Government, determine from time to time and to achieve
excellence and impart and disseminate knowledge in the said
disciplines.

5. Powers and functions of the University.—The
University shall have the following powers and functions, namely:-
(@ to provide for instruction in the disciplines specified
in Schedule 1l and to make provisions for research
and for the advancement and dissemination of

knowledge;

(b) to grant, subject to such conditions as the University
may determine, diplomas or certificate, and confer
degrees or other academic distinctions on the basis of
examinations, evaluation or any other method of
testing on persons, and to withdraw any such
diplomas, certificates, degrees or other academic
distinctions for good and sufficient cause;

(c) to organize and to undertake extra-mural studies and
extension service;
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(d)
(€

(f)

(9)

(h)

(i)

()

(k)

()

(m)

(n)

to confer honorary degrees or other distinctions in the
manner prescribed,;

to provide instruction, including correspondence and
such other courses, asit may determing;

to institute Professorships, Associate Professorship,
Assistant Professorship and other teaching or
academic posts required by the University and to
make appointment thereto;

to create administrative, ministerial and other posts
and to make appointments thereto;

to appoint persons working in any other university or
organization having specific knowledge permanently
or for a specified period;

to co-operate, collaborate or associate with any other
university or authority or institution in such manner
and for such purpose as the University may
determine;

to establish study centers and maintain schools,
ingtitutions and such centers, specialized laboratories
or other units for research and instructions as are in
the opinion of the University, necessary for the
furtherance of its object;

to ingtitute and award fellowships, scholarships,
studentships, medals and prizes;

to establish and maintain hostels for students of the
University;

to make provisions for research and consultancy, and
for that purpose to enter into such arrangements with
other institutions or bodies as the University may
deem necessary;

to determine standards for admission into the
University, which may include examination,
evauation or any other method of testing;
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(0)

(P)

(@

(r)

()

(t)

(u)

(v)

(w)
(x)

)

@

to demand and recelve payment of fees and other
charges;

to supervise the residences of the students of the
University and to make arrangements for the
promotion of their health and general welfare;

to make special arrangements in respect of women
students as the University may consider desirable;

to regulate and enforce discipline among the
employees and students of the University and take
such disciplinary measures in this regard as may be
deemed necessary by the University;

to make arrangements for promoting the health and
general welfare of the employees of the University;

to receive donations and acquire, hold, manage and
dispose of any movable or immovable property;

to borrow money with the approval of the Sponsoring
Body for the purposes of the University;

to mortgage or hypothecate the property of the
University with the approval of the Sponsoring Body;

to establish examination centers;

to ensure that the standard of degrees, diplomas,
certificates and other academic distinctions are not
lower than those laid down by AICTE, NCTE, UGC,
MCI, PCI and other similar bodies established by or
under any law for the time being in force for the
regulation of education;

to set up off campus centre within or without the
State, subject to the provisions of any other law for
the time being in force; and

to do al such other acts and things as may be
necessary, incidental or conducive to the attainment
of al or any of the objects of the University.
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6. University to be self-financed.—The University shall be
self-financed and shall not be entitled to receive any grant or other
financial assistance from the State Government.

7. No power of affiliation.—The University shall have no
power to affiliate or otherwise admit to its privileges any other
institution.

8. Endowment Fund.—(1) There shall be established an
Endowment Fund, as soon as may be after coming into force of
this Act with an amount of rupees two crores which has been
deposited by the Sponsoring Body with the State Government.

(2) The Endowment Fund shall be used as security deposit
to ensure that the University complies with the provisions of this
Act and functions as per provisions of this Act, Statutes and
Ordinances. The State Government shall have the powers to forfeit
in the prescribed manner, a part or whole of the Endowment Fund
in case the University or the Sponsoring Body contravenes any of
the provisions of this Act or Statutes, Ordinances, Regulations or
rules made thereunder.

(3) Income from the Endowment Fund may be utilised for
development of infrastructure of the University but shall not be
utilised to meet out the recurring expenditure of the University.

(4) The amount of the Endowment Fund shall be invested
and kept invested until the dissolution of the University in long
term securities issued or guaranteed by the State Government or
deposited and kept deposited until the dissolution of the University
in the interest bearing Personal Deposit Account of the Sponsoring
Body in the Government Treasury.

(5) In case of investment in long term security, the
certificates of the securities shall be kept in the safe custody of the
State Government and in case of deposit in the interest bearing
Personal Deposit Account in Government Treasury, the deposit
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shal be made with the condition that the amount shall not be
withdrawn without the permission of the State Government.

9. General Fund.—The University shall establish a fund,
which shall be called the General Fund to which following shall be
credited, namely:-

(@) feesand other charges received by the University;

(b) any contributions made by the Sponsoring Body;

(c) any income received from consultancy and other
work undertaken by the University in pursuance of its
objectives,

(d) trusts, bequests, donations, endowments and any other
grants; and

(e) al other sums received by the University.

10. Application of General Fund.—The General Fund shall
be utilized for meeting al expenses, recurring or non-recurring in
connection with the affairs of the University:

Provided that no expenditure shall be incurred by the
University in excess of the limits for total recurring expenditure
and total non-recurring expenditure for the year, as may be fixed
by the Board of Management, without the prior approval of the
Board of Management.

11. Officers of the University.—The following shall be the
officers of the University, namely:-

() the Chairperson;

(i)  the President;

(iii)  the Pro-President;

(iv)  theProvost;

(v) the Proctor;

(vi)  the Deans of Faculties;

(vii) the Registrar;

(viii) the Chief Finance and Accounts Officer; and
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(ix)  such other officers as may be declared by the
Statutes to be the officers of the University.

12. The Chairperson.—(1) The Chairperson shall be
appointed by the Sponsoring Body with the consent of the State
Government for a period of five years from the date on which he
enters upon his office and shall not be eligible for re-appointment:

Provided that a Chairperson shall notwithstanding the
expiration of his term continue to hold office until his successor
enters upon the office.

(2) Any vacancy in the office of Chairperson shall be filled
within six months from the date of such vacancy.

(3) The Chairperson shall, by virtue of his office, be the
head of the University.

(4) The Charperson shall, if present, preside at the
meetings of the Board of Management and at the convocation of
the University for conferring degrees, diplomas or other academic
distinctions.

(5) The Chairperson shal have the following powers,
namely:-

(@) to call for any information or record in connection
with the affairs of the University;

(b) to appoint the President;

(c) to remove the President in accordance with the
provisions of sub-section (8) of section 13; and

(d) such other powers as may be prescribed by the
Statutes.

13. The President.—(1) The President shall be appointed by
the Chairperson from a panel of three persons recommended by the
Board of Management and shall, subject to the provisions
contained in sub-section (8), hold office for aterm of three years:
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Provided that, after expiry of the term of three years, a
person shall be eigible for re-appointment for another term of
three years:

Provided further that a President shall notwithstanding the
expiration of his term continue to hold office until his successor
enters upon the office.

(2) Any vacancy in the office of President shall be filled
within six months from the date of such vacancy.

(3) The President shall be the principal executive and
academic officer of the University and shall exercise genera
superintendence and control over the affairs of the University and
shall execute the decisions of the authorities of the University.

(4) The President shall preside at the convocation of the
University in the absence of the Chairperson.

(5) If in the opinion of the President it is necessary to take
immediate action on any matter for which powers are conferred on
any other authority by or under this Act, he may take such action
as he deems necessary and shall at the earliest opportunity
thereafter report his action to such officer or authority as would
have in the ordinary course dealt with the matter:

Provided that if in the opinion of the concerned officer or
authority such action should not have been taken by the President
then such case shall be referred to the Chairperson, whose decision
thereon shall befinal:

Provided further that where any such action taken by the
President affects any person in the service of the University, such
person shall be entitled to prefer, within three months from the date
on which such action is communicated to him, an appeal to the
Board of Management and the Board of Management may confirm
or modify or reverse the action taken by the President.

(6) If, in the opinion of the President, any decision of any
authority of the University is outside the powers conferred by this
Act or Statutes, Ordinances, Regulations or rules made thereunder
or is likely to be prejudicia to the interests of the University, he
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shall direct the concerned authority to revise its decision within
fifteen days from the date of its decision and in case the authority
refuses or fails to revise such decision, then such matter shall be
referred to the Chairperson and his decision thereon shall be final.

(7) The President shall exercise such other powers and
perform such other duties as may be prescribed by the Statutes or
the Ordinances.

(8) If the Chairperson is satisfied, on an enquiry made or
caused to be made on a representation made to him or otherwise,
that the continuance of President in his office is pregudicia to the
interest of the University or the situation so warrants, he may, by
an order in writing and stating the reasons therein for doing so, ask
the President to relinquish his office from such date as may be
specified in the order:

Provided that before taking an action under this sub-
section, the President shall be given an opportunity of being heard.

14. The Pro-President.—(1) The Pro-President shall be
appointed by the Chairperson in consultation with the President.

(2) The Pro-President shall hold office for a period of three
years and shall be eligible for re-appointment for a second term.

(3) The conditions of service of the Pro- President shall be
such as may be prescribed by the Statutes.

(4) If the Chairperson is satisfied, on an enquiry made or
caused to be made on a representation made to him or otherwise,
that the continuance of the Pro-President in his office is prejudicial
to the interest of the University or the situation so warrants, he
may, by an order in writing and stating the reasons therein for
doing so, ask the Pro-President to relinquish his office from such
date as may be specified in the order:

Provided that before taking an action under this sub-
section, the Pro-President shall be given an opportunity of being
heard.
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(5 The Pro-President shall assist the President in such
matters as are assigned to him by the President from time to time
and shall exercise such powers and perform such functions as may
be delegated to him by the President.

15. The Provost.—(1) The Provost shall be appointed by the
President for such period and in such manner as may be prescribed
by the Statutes.

(2) The Provost shall ensure discipline in the University
and shall keep the various unions of the teachers and employees
advised of the various policies and practices in the University.

(3 The Provost shall exercise such other powers and
perform such other duties as may be prescribed by the Statutes.

16. The Proctor.—(1) The Proctor shall be appointed by the
President for such period and in such manner as may be prescribed
by the Statutes.

(2) The Proctor shall be responsible for the maintenance of
discipline among the students and keep the various students' unions
advised of the various policies and practices in the University.

(3) The Proctor shall exercise such other powers and
perform such other duties as may be prescribed by the Statutes.

17. The Dean of Faculty.—(1) There shal be a Dean of
each Faculty who shall be appointed by the President for a period
of three yearsin such manner as may be prescribed by the Statutes.

(2) The Dean shall convene meetings of the faculty, as and
when required, in consultation with the President and shall preside
over the same. He shal formulate the policies and development
programme of the faculty and present the same to the appropriate
authorities for their consideration.

(3) The Dean of Faculty shall exercise such other powers
and perform such other duties as may be prescribed by the Statutes.
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18. The Registrar.—(1) The Registrar shall be appointed by
the Chairperson, in such manner as may be prescribed by the
Statutes.

(2) All contracts shall be signed and all documents and
records shall be authenticated by the Registrar on behaf of the
University.

(3) The Registrar shall be the Member Secretary of the
Board of Management and Academic Council but he shall not have
aright to vote.

(4) The Registrar shall exercise such other powers and
perform such other duties as may be prescribed by the Statutes.

19. The Chief Finance and Accounts Officer.—(1) The
Chief Finance and Accounts Officer shall be appointed by the
President in such manner as may be prescribed by the Statutes.

(2) The Chief Finance and Accounts Officer shall exercise
such powers and perform such duties as may be prescribed by the
Statutes.

20. Other officers—(1) The University may appoint such
other officers as may be necessary for its functioning.

(2) The manner of appointment and powers and functions
of such officers shall be such as may be prescribed by the Statutes.

21. Authorities of the University.—The following shall be
the authorities of the University, namely:-
(i) theBoard of Management;
(ii) the Academic Council;
(iii) the Faculties; and
(iv) such other authorities as may be declared by the
Statutes to be the authorities of the University.

22. The Board of Management.—(1) The Board of
Management of the University shall consist of the following,
namely:-

(@) the Chairperson;

(b) the President;
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(c) five persons nominated by the Sponsoring Body out of
whom two shall be eminent educationists;

(d) one expert of management or information technology
from outside the University, nominated by the
Chairperson;

(e) one expert of finance, nominated by the Chairperson;

(f) Commissioner, College Education or his nominee not
below the rank of Deputy Secretary; and

(g) two teachers, nominated by the President.

(2) The Board of Management shall be the principal
executive body of the University. All the movable and immovable
property of the University shall vest in the Board of Management.
It shall have the following powers, namely:-

(@) to provide genera superintendence and directions and
to control the functioning of the University by using
all such powers as are provided by this Act or the
Statutes, Ordinances, Regulations or rules made
thereunder;

(b) to review the decisions of other authorities of the
University in case they are not in conformity with the
provisions of this Act or the Statutes, Ordinances,
Regulations or rules made thereunder;

(c) to approve the budget and annua report of the
University;

(d) to lay down the policies to be followed by the
University;

(e) to recommend to the Sponsoring Body about the
voluntary liquidation of the University if a situation
arises when smooth functioning of the University
does not remain possible, in spite of al efforts; and

(f) such other powers as may be prescribed by the
Statutes.

(3) The Board of Management shall meet at least three
timesin acalendar year.
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(4) The quorum for meetings of the Board of Management
shall befive.

23. The Academic Council.—(1) The Academic Council
shall consist of the President and such other members as may be
prescribed by the Statutes.

(2) The President shall be the Chairperson of the Academic
Council.

(3) The Academic Council shall be the principal academic
body of the University and shall, subject to the provisions of this
Act and the rules, Regulations, Statutes or Ordinances, made
thereunder, co-ordinate and exercise general supervision over the
academic policies of the University.

(4) The quorum for meetings of the Academic Council
shall be such as may be prescribed by the Statutes.

24. Other authorities—The composition, constitution,
powers and functions of other authorities of the University shall be
such as may be prescribed by the Statutes.

25. Disgualification for membership of an authority.- A
person shall be disqualified for being a member of any of the
authorities of the University, if he-

(@ is of unsound mind and stands so declared by a

competent court;

(b) isanundischarged insolvent;

(c) has been convicted of any offence involving mora

turpitude;

(d) isconducting or engaging himself in private coaching

classes; or

(e) has been punished for indulging in or promoting

unfair practice in the conduct of any examination, in
any form, anywhere.

26. Vacancies not to invalidate the proceedings of any
authority of the University.—No act or proceeding of any
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authority of the University shall be invalid merely by reason of any
vacancy or defect in the constitution thereof.

27. Filling up of emergent vacancies—Any vacancies
occurred in the membership of authorities of the University due to
death, resignation or removal of a member or due to change of
capacity in which he was appointed or nominated, shall be filled up
as early as possible by the person or the body who had appointed
or nominated such a member:

Provided that the person appointed or nominated as a
member of an authority of the University on an emergent vacancy,
shall remain member of such authority for only the remaining
period of the member, in whose place he is appointed or
nominated.

28. Committee—The authorities or officers of the
University may constitute such committees with such terms of
reference as may be necessary for specific tasks to be performed
by such committees. The constitution of such committees and their
duties shall be such as may be prescribed by the Statutes.

29. The Statutes.—(1) Subject to the provisions of this Act,
the Statutes of the University may provide for all or any of the
following matters, namely:-

(@ the congtitution, powers and functions of the
authorities of the University as may be constituted
from timeto time;

(b) the terms and conditions of appointment of the
President and his powers and functions,

(c) the manner and terms and conditions of appointment
of the Registrar and Chief Finance and Accounts
Officer and their powers and functions;

(d) the manner in which and the period for which the
Provost and the Proctor shall be appointed and their
powers and functions,

(e) the manner in which the Dean of Faculty shall be
appointed and his powers and functions;
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(f) the manner and terms and conditions of appointment
of other officers and teachers and their powers and

functions,

(g) the terms and conditions of service of employees of
the University and their functions;

(h) the procedure for arbitration in case of disputes
between officers, teachers, employees and students;

(i) the conferment of honorary degrees,

() the provisions regarding exemption of students from
payment of tuition fee and for awarding to them
scholarships and fellowships;

(k) provisions regarding the policy of admissions,
including regulation of reservation of seats;

() provisionsregarding fees to be charged from students;

(m) provisions regarding number of seats in different
COUrSes;

(n) creation of new authorities of the University;

(o) accounting policy and financial procedure;

(p) creation of new departments and abolition or
restructuring of existing departments;

(q) institution of medals and prizes;

(r) creation of posts and procedure for abolition of posts;

() revision of fees;

(t) ateration of the number of seats in different syllabi;
and

(u) 4l other matters which under the provisions of this Act

arerequired to be, or may be, prescribed by the Statutes.

(2) The Statutes of the University shall be made by the
Board of Management and shall be submitted to the State
Government for its approval.

(3) The State Government shall consider the Statutes,
submitted by the University and shall give its approva thereon
within two months from the date of its receipt with such
modifications, if any, asit may deem necessary.
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(4) The University shall communicate its agreement to the
Statutes as approved by the State Government, and if it desires not
to give effect to any or all of the modifications made by the State
Government under sub-section (3), it may give reasons therefor
and after considering such reason, the State Government may or
may not accept the suggestions made by the University.

(5 The State Government shall publish the Statutes, as
finally approved by it, in the Official Gazette, and thereafter, the
Statutes shall come into force from the date of such publication.

30. The Ordinances—(1) Subject to the provisions of this
Act or Statutes made thereunder, the Ordinances may provide for
all or any of the following matters, namely:-

(@ the admission of students to the University and their

enrolment as such;

(b) the courses of study to be laid down for the degrees,
diplomas and certificates of the University;

(c) the award of the degrees, diplomas, certificates and
other academic distinctions, the minimum qualifications
for the same and the measures to be taken relating to
the granting and obtaining of the same;

(d) the conditions for award of fellowships, scholarships,
stipends, medals and prizes;

(e) the conduct of examinations, including the terms of
office and manner of appointment and the duties of
examining bodies, examiners and moderators;

(f) fees to be charged for the courses, examinations,
degrees and diplomas of the University;

(g) the conditions of residence of the students of the
University;

(h) provision regarding disciplinary action against the
students;

(i) the creation, composition and functions of any other
body which is considered necessary for improving the
academic life of the University;
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() the manner of co-operation and collaboration with
other Universities and ingtitutions of higher
education; and

(k) al other matters which by this Act or Statutes made
thereunder are required to be provided by the
Ordinances.

(2) The Ordinances of the University shall be made by the
Academic Council which after being approved by the Board of
Management, shall be submitted to the State Government for its
approval.

(3) The State Government shall consider the Ordinances
submitted under sub-section (2) within two months from the date
of their receipt and shall either approve them or give suggestions
for modifications therein.

(4) The Academic Council shall either modify the
Ordinances incorporating the suggestion of the State Government
or give reasons for not incorporating any of the suggestions made
by the State Government and shall return the Ordinances alongwith
such reasons, if any, to the State Government and on receipt of the
same, the State Government shall consider the comments of the
Academic Council and shall approve the Ordinances of the
University with or without such modifications.

31. Regulations.—The authorities of the University may,
subject to the prior approval of the Board of Management, make
regulations, consistent with this Act and the rules, Statutes and the
Ordinances made thereunder, for the conduct of their own business
and that of the committees appointed by them.

32. Admissions—(1) Admission in the University shall be
made strictly on the basis of merit.

(2) Merit for admission in the University may be
determined either on the basis of marks or grade obtained in the
qualifying examination and achievements in co-curricular and
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extra-curricular activities or on the basis of marks or grade
obtained in the entrance test conducted at the State level either by
an association of the universities conducting similar courses or by
any agency of the State:

Provided that admission in professional and technical
courses shall be made only through entrance test.

(3) Reservation in admission to the University for
scheduled castes, scheduled tribes and other backward classes,
women and handicapped persons shall be provided as per the
policy of the State Government.

33. Fee structure—(1) The University may, from time to
time, prepare its fees structure and sent it for approval of the
committee constituted for the purpose.

(2) The committee shall consider the fees structure
prepared by the University and if it is satisfied that the proposed
feesis

(@) sufficient for :-

(i) generating resources for meeting the recurring
expenditure of the University; and

(i) the savings required for the further development
of the University; and

(b) not unreasonably excessive, it may approve the fees
structure.

(3) The fees structure approved by the committee under
sub-section (2) shall remain in force for three years and the
University shall be entitled to charge fees in accordance with such
fees structure.

(4) The University shall not charge any fees, by whatever
name called, other than that for which it is entitled under sub-
section (3).

34. Examinations—At the beginning of each academic
session and in any case not later than 30th of August of every
calendar year, the University shall prepare and publish a schedule
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of examinations for each and every course conducted by it and
shall strictly adhere to the schedule.

Explanation.- "Schedule of Examination” means a table
giving details about the time, day and date of the commencement
of each paper which is a part of a scheme of examinations and
shall also include the details about the practical examinations:

Provided that if, for any reason whatsoever, the University
has been unable to follow this schedule, it shall, as soon as
practicable, submit a report to the State Government incorporating
the reasons for making a departure from the published schedule.
The Government may, thereon, issue such directions as it may
deem fit for the compliance of the schedule.

35. Declaration of results.—(1) The University shall strive
to declare the results of every examination conducted by it within
thirty days from the last date of the examination for that particular
course and shall in any case declare the results latest within forty-
five days from such date:

Provided that if, for any reason whatsoever, the University
is unable to finally declare the results of any examination within
the aforesaid period of forty-five days, it shall submit a report
incorporating the reasons for such delay to the State Government.
The State Government may, thereon, issue such directions as it
may deem fit.

(2) No examination or the results of an examination shall
be held invalid only for the reasons that the University has not
followed the time schedule as stipulated in section 34 or, as the
case may be, in section 35.

36. Convocation.—The convocation of the University shall
be held in every academic year in the manner as may be prescribed
by the Statutes for conferring degrees, diplomas or for any other
purpose.

37. Accreditation of the University.—The University shall
obtain accreditation from the NAAC, as per the norms of the
NAAC and inform the State Government and such other regul ating
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bodies which are connected with the courses taken up by the
University about the grade provided by the NAAC to the
University. The University shall get renewed such accreditation
from time to time as per the norms of the NAAC.

38. Univerdity to follow rules, regulations, norms, etc. of
the regulating bodies—Notwithstanding anything contained in this
Act, the University shall be bound to comply with all the rules,
regulations, norms, etc. of the regulating bodies and provide al
such facilities and assistance to such bodies as are required by
them to discharge their duties and carry out their functions.

39. Annual report.—(1) The annual report of the University
shall be prepared by the Board of Management which shall include
among other matters, the steps taken by the University towards the
fulfilment of its objects and copy of the same shall be submitted to
the Sponsoring Body.

(2) Copies of the annual report prepared under sub-section
(1) shall also be presented to the State Government.

40. Annual accounts and audit.—(1) The annual accounts
including balance sheet of the University shall be prepared under
the directions of the Board of Management and the annual
accounts shall be audited at least once in every year by the auditors
appointed by the University for this purpose.

(2) A copy of the annual accounts together with the audit
report shall be submitted to the Board of Management.

(3 A copy of the annual accounts and audit report
alongwith the observations of the Board of Management shall be
submitted to the Sponsoring Body.

(4) Copies of annual accounts and balance sheet prepared
under sub-section (1) shall also be presented to the State
Government. The advice of the State Government, if any, arising
out of the accounts and audit report of the University shall be
placed before the Board of Management. The Board of
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Management shall issue such directions, as it may deem fit and
compliance shall be reported to the State Government.

41. Powers of the State Government to inspect the
University.—(1) For the purpose of ascertaining the standards of
teaching, examination and research or any other matter relating to
the University, the State Government may cause an inspection, to
be made in such manner as may be prescribed, by such person or
persons as it may deem fit.

(2) The State Government shall communicate to the
University its recommendations in regard to the result of such
inspection for corrective action. The University shall adopt such
corrective measures and make efforts so as to ensure the
compliance of the recommendations.

(3) If the University has failed to comply with the
recommendations made under sub-section (2) within a reasonable
time, the State Government may give such directions as it may
deem fit for such compliance.

42. Powers of the State Government to call for
information.—(1) The State Government may call for information
from the University relating to its working, functions,
achievements, standard of teaching, examination and research or
any other matters as it may consider necessary to judge the
efficiency of the University in such form and within such time as
may be prescribed by rules.

(2) The University shall be bound to furnish the
information as required by the State Government under sub-section
(1) within the prescribed time.

43. Dissolution of the University by the Sponsoring
Body.—(1) The Sponsoring Body may dissolve the University by
giving a notice to the effect in the prescribed manner to the State
Government and the employees and the students of University at
least one year in advance:
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Provided that dissolution of the University shall have effect
only after the approval of the State Government and the last
batches of students of the regular courses have completed their
courses and they have been awarded degrees, diplomas or awards,
as the case may be.

(2) On the dissolution of the University al the assets and
liabilities of the University shall vest in the Sponsoring Body.

44. Special powers of the State Government in certain
circumstances—(1) If it appears to the State Government that the
University has contravened any of the provisions of this Act or the
rules, Statutes or Ordinances made thereunder or has violated any
of the directions issued by it under this Act or has ceased to
carryout any undertakings given by it to the State Government or a
situation of financial mismanagement or mal-administration has
arisen in the University, it shall issue notice requiring the
University to show cause within forty-five days as to why an order
of itsliquidation should not be made.

(2) If the State Government, on receipt of reply of the
University on the notice issued under sub-section (1), is satisfied
that there is a prima facie case of contravening any of the
provisions of this Act or the rules, Statutes or Ordinances made
thereunder or of violating directions issued by it under this Act or
of ceasing to carryout the undertakings given by it or of financial
mismanagement or mal-administration, it shall make an order of
such enquiry asit may consider necessary.

(3) The State Government shall, for the purposes of any
enquiry under sub-section (2), appoint an inquiry officer or officers
to inquire into any of the allegations and to make report thereon.

(4) The inquiry officer or officers appointed under sub-
section (3) shall have the same powers as are vested in a civil court
under the Code of Civil Procedure, 1908 (Central Act No. 5 of
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1908) while trying a suit in respect of the following matters,
namely:-

(@ summoning and enforcing the attendance of any
person and examining him on oath;

(b) requiring the discovery and production of any such
document or any other material as may be predicable
in evidence; and

(9 requigtioning any public record from any court or office.

(5) The inquiry officer or officers inquiring under this Act
shall be deemed to be a civil court for the purposes of section 195
and Chapter 26 of the Code of Criminal Procedure, 1973 (Central
Act No. 2 of 1974).

(6) On receipt of the enquiry report from the officer or
officers appointed under sub-section (3), if the State Government is
satisfied that the University has contravened any of the provisions
of this Act or the rules, Statutes or Ordinances made thereunder or
has violated any of the directions issued by it under this Act or has
ceased to carry out the undertakings given by it or a situation of
financial mismanagement and mal-administration has arisen in the
University which threatens the academic standard of the
University, it shall make orders for liquidation of the University
and appoint an administrator and thereupon the authorities and
officers of the University shall be subject to the order and direction
of the administrator.

(7) The administrator appointed under sub-section (6) shall
have all the powers and be subject to al the duties of the Board of
Management under this Act and shall administer the affairs of the
University until the last batch of the students of the regular courses
have completed their courses and they have been awarded degrees,
diplomas or awards as the case may be.

(8) After having been awarded the degrees, diplomas or
awards, as the case may be, to the last batches of the students of
the regular courses, the administrator shall make a report to the
effect to the State Government.
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(9) On receipt of the report under sub-section (8), the State
Government shall, by a notification in the Official Gazette, issue
an order dissolving the University and from the date of publication
of such notification the University shall stand dissolved and all the
assets and liabilities of the University shall vest in the Sponsoring
Body from such date.

45. Power to make rules—(1) The State Government may,
by notification in the Officia Gazette, make rules to carry out the
purposes of this Act.

(2) All rules made under this Act shal be laid, as soon as
may be, after they are so made, before the House of the State
Legidature, while it is in session, for a period of not less than
fourteen days which may be comprised in one session or in two
successive sessions and if before the expiry of the session in which
they are so laid or of the session immediately following, the House
of the State Legislature makes any modification in any such rules
or resolves that any such rules should not be made, such rules shall
thereafter have effect only in such modified form or be of no
effect, as the case may be, so however, that any such modification
or annulment shall be without prejudice to the validity of anything
previously done thereunder.

46. Power to remove difficulties—(1) If any difficulty
arises in giving effect to the provisions of this Act, the State
Government may, by order published in the Official Gazette, make
provisions, not inconsistent with the provisions of this Act, as
appear to it to be necessary or expedient for removing the
difficulty:

Provided that no order under this section shal be made
after the expiry of a period of two years from the date of
commencement of this Act.

(2) Every order made under this section shall, as soon as
may be after it is made, shall be laid before the House of the State
Legidlature.
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47. The Act to have overriding effect.—The provisons of
this Act and the rules, Statutes, Ordinances made thereunder shal
have effect notwithstanding anything to the contrary contained in any
other law, for the time being in force, relating to the matters in respect
of which the State Legidature has exclusive power to make laws.

48. Repeal and savings—(1) The Shridhar University,
Bigodna (Jhunjhunu) Ordinance, 2009 (Ordinance No. 3 of 2009)
is hereby repealed.

(2) Notwithstanding such repeal, al things done, actions
taken or orders made under the said Ordinance shall be deemed to
have been done, taken or made under this Act.

SCHEDULE -1
Infrastructure
1 Land:
31.87 Acres of Land comprising in Khasra Nos. 91 and 96
of village Bigodna, Tehsil Chirawa, District Jhunjhunu

(Rajasthan).
2. Building:
(i) Administrative Block
(8) Number and Category of Units : 96
Category of Units No. of Units
Chairperson Office 01
Chairperson Secretariat 01
Pro-Chairperson Office 01
Pro-Chairperson Secretariat 01
Director General Office 01
President Office 01
President Secretariat 01
Pro- President Office 01
Registrar Office 01
Registrar Secretariat 01
Conference Room 01
Reception 01

Waiting Hall 01
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Committee Room
Faculty Cabins
Dean Office
Visitor Meeting Room
Chief Finance and Account Office
Controller of Examination Office
Security Office
Sports Office
Training and Placement Office
Counselling Room
(b) Measurement of total covered area: 2,096.73 sg.mitr.
(i1) Academic Block:

04
64
07
01
01
01
01
01
01
02

(8 Number and Category of Units 42
Category of Units No. of Units
Seminar Room 01
Class/Lecture Room 14
Tutorial Room 06
Multipurpose Hall 01
Pharmacy Laboratories 03
Botany Laboratory 01
Microbiology Laboratory 01
Electrical and Electronics Laboratory 01
Chemistry Laboratory 01
Biotechnology Laboratory 01
Zoology Laboratory 01
Anatomy and Physiology Laboratory 01
Computer Laboratories 02
Bio-informatics Laboratory 01
Communication Laboratory 01
Pathology Laboratory 01
Physiotherapy Laboratory 01
X-Ray Room 01
Moot Court 01
Work Shop 01
Library 01

(b) Measurement of total covered area: 8,319.96 sq.mtr.
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(iii) Residential Block:
Category and Number of Units:
Category of Units No. of Units
(a) Staff Residence Block ; 01
M easurement of total covered area:  509.38 sg.mitr.
(b) Students residence:

Category of Unit No. of Unit
Girls Hostel 01

Measurement of total covered area: 509.38 sq.mitr.

Boys Hostel: Boys Hostels are under construction. On

the meantime, temporary arrangement has been made

outside the University campus.

Total built up area:  11,435.45 Sq. mtr.
Faculties:
Recruitments of staff for various academic programmes are
under process. An undertaking has been given by the
Sponsoring Body ensuring recruitment of one Professor, two
Associate Professors and adequate number of Assistant
Professors in each discipline, as per norms of the regulating
bodiesi. e. UGC, AICTE etc., after its establishment.

Academic Facilities:

(i) Library:
S.No.Branch Books Titles|Encyclopedia

1. |Medical Science 193 | 844 |Number of
2. |Education 208 | 618
3. |Law 78 | 179 | different
4. |Engineering and 544 [1,014

Technology Encyclopedia
5. |Management 67 | 197
6. |Applied Science 111 | 222 |iseight (08).
7. | General Reference | 309 | 748

Books

8. | Other Books 143 | 187

Total 1,653 {4,009 |08
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(i)  Laboratory:
Name of Laboratory No. of Units
Pharmacy Laboratories 03
Botany Laboratory 01
Microbiology Laboratory 01
Electrical and Electronics Laboratory 01
Chemistry Laboratory 01
Biotechnology Laboratory 01
Zoology Laboratory 01
Anatomy and Physiology Laboratory 01
Computer Laboratories 04
Bio-informatics Laboratory 01
Communication Laboratory 01
Pathology Laboratory 01
Physiotherapy Laboratory 01
X-Ray Room 01
Moot Court 01
Total 20
(iii) Reading Room: 01
(iv)  Journals:
S.No. | Branch Journals
1 Engineering 20
2. Management 06
3. Applied Sciences 08
4 Other 08
Total 42
v) Other Facilities:
(@ Canteen 01
(b) Wash Rooms 06
(c) Girls Common Room 01
Total built up area: 766.95 Sq. mtr.
(vi) Facilitiesfor co-curricular activities:
Auditorium/Multipurpose  Hal (For co-curricular

activities like seminars, debates, quiz programmes etc.)
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SCHEDULE - 11

Disciplines in which University shall undertake study
and research

Engineering and Technol ogy

Business Studies and International Trade
Basic and Applied Sciences

Agriculture and Veterinary Science
Humanities, Social Sciences, Artsand Fine Arts
Lega Studies and Governance
Education Technology

Medicine

Library Science and Informatics

Mass Communication and Media
Oriental Sciences.
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